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Counter .Signed,
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Hl̂îtilre of i;ln-



Pipnsxure - A ; 

■CAT-'02^ !  :

C£WTRA'L ra'MINlSTRATIUE JRIBJNAL,’ n U Jim  

VCIRCUITiQEMCH, -UJCKNOlil ' '

, ' . 'in d ex  SHEET. '

'CfiUSE-,TITLE ,

t\la me of. the ' Pa rt ies

\/Qrsus-.

' Part Tu 3, and ..G ' •

_-or. 19G 

” ■ fs

7

-^.Np , OgSCR IPT iON - OF D OCUMENTS

I

PftGE

-I

. 1

t

3 —» 0
-1 : ' V

< * O i ^  x y
. f  \ ,  ■ ■

'  A r ~  A-l.
ty ■;

_  A tf

: R N V

.a)

't i U



CEMf.UL, ADniiJlSTiiATlVc rHIbUMAL 

CIRCUIT BD'JCH, LUCKNOU

c :tfctcii! A':-a.r;..-.,.-',>nve Tribuaal
Oircov 'Lock'4o«

Bate of f i. n f ... D

Date » f ivvCJ-ipt by Past.,.,..

■ .lerjiccrricion W o . t j f  19.89̂  cj o. •,

. < ^ h 4 :  y
riPPLIC\l']T,( j ;   ̂ ^4jKv.tr.,_ ^C S J l0 ^r ? ^ .jL c £ i^  rS^^.ê

T

- p a r t iculars to ba examined . .
" i t 'T ,  Ml I '»i'i lijwi iiwua i->--Lw*xiei-~-wj:.*^-w-^*«w-.=*)UaK.«K«»«»

1 ,  Is the appeal compatent ?

2 ,  a )  Is the application  in  the

7 .

8 ,

9 .

1 0 .

Endorsement as to. result of examination
«r.-T»>vrg*i.Ji 1—  -twrm-jmA^ r mam -mr  » i  —  i—i 'i ■■!■ ■■m mu ■gJwa— t

.

prescribed form ?
^  -

' b) Is the application  in  paper 

' ' f  book form ?

p ) Have s ix  complete sets of the- 

application  b^en f i ie d  ?

3 .  a )  Is the .appeal  in  t im e .7

h) I f  not, by how .many days it  

' i s  beyond time? ,

c )  Has s u ff ie ie n t  case for not . 

making the application  "in time, 

, been f i le d ?  , , .
♦

4 ,  Has the document of a uth o risatio r /  . 

Uakalatnama been f ile d  ?

5 .  Is the-.application accompanied fey 

B ,D . /p o s t a l  Order for R s ,50 /-  '

6 .  Has the c e r t i f ie d  copy/copies

of the o rd er (s )  aga inst  which tha 

a p plica tion  is  made been f i le d ?  p

a) - Have the. copies of the

docum ents/relied  upon by the . ' 

applicant and mentioned in  the 

application^ been filed . ?

b) Have the documsnts referred 

to in  (a )  aboue duly attested 

by a Gazcjtte.d, O ff ic e r  and

. numbered accordingly  ? '

c )  Are, the documents re /erred  

" t o  in  ( a )  above neatly typed

i n  double sapce ?

Has the index  of documents been 

f ile d  and psgrring done properly ?.

Have the chronological d e ta ils  ' 

of fepresentation  made and the 

out come, of such representation 

been indicated  in  the application?

Is the matter r?^lsed I n  the appli­

cation pending before ,any  court of 

Law  or any other Bench of Tribunal?

^ p A X -

A/fi
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particulars  to-be E?;amin3d

11,. fire the ap p lica tio n /duplicate ' 

copy/sfjaro c'OpiGS' signed ?

1 2 ,  Aro extra copies of the applicatio|ii 

with Anncxuros f ilo d  ?■. - , ■

■ a )  , Idon'tical with the Original- ?

' b) Defoctive, ?,

t ) .  Wanting in Annoxuxcs'

Mos. _ ,jD3gcsN03 ?

’ . Hav/e the f i le  s ize  cnuclopes

■. 'bearing fu l l  addresses of the 

• respondents''been f i le d  ? •

Are the given address the 

registered address ?

, Do the names o f ,th e  parties 

stated in  the copies tally  with 

those indicated  in  the appli­

cation  ? . • .

16« Aru the translations c e r t i f ied  

to bo ture ’ or supoorted by an 

A f ' i d a v i t .a ffirm ing  that they 

\ are true  ? , . . , -

17 , Arc' the . facts , of the case

mentioned in  item n o , ' 6 of the 

anplication  ? ,

a )  'C o n c is e ?

b) Under d ist inc t  heads ? ' ’

Numbered' consectiualy  (2,

■ 1 4 .

d)' Typed in  double space on one 

side  of the paper ? ■ '

13

■V
1 9 .

Have the-particulars for interim 

order prayed for ind icated  with

reasons. . •

iL'hether a ll  the remedies have 

'been exhausted. .

■ dine'sh/

Endorsement as to result of examination

.  '

' '
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, Central Administrative Tribunal# Circuit Bench, % :

Lugknow. ^

Registration (O.A. No, 273 of 1990 (L)

Chhotey Lai & another • .  • Applicants

Vs,

Union of India Sc others • • •  Respondents

Hon'ble Mr, D ,K , Agrawal# JM,

Hon’ble Mr. K . Obavva. AM ,

J U  P G M  E N T

(Delivered ty Hon'ble DK Agrawal, JM)

Heard the learned counsel for the applicant at 

length,

2. This application under Section 19 of tie 

Administrative Tribunals Act, 1985, has been filed 

with the prayer that the order dated 26-7-1990 contained 

in Annexure-1 to hold the selection for 8 vacancies of^ 

,#^5* Office Superintendent, Grade-II, from amongst the general,.
• *

caste candidates may be quashed. The selection notifi^ed 

as on 26-7-1990 should have a lre a ^  been held according 

to the sche^le  given in Annexure-1, However, the 

learned counsel for the applicant has stated before us 

that although written test has been held, the interview
m

is scheduled to be held on 6-9-1990, Although there is 

no such allegation in the application, yet we have stated 

the facts as submitted before us by the learned counsel 

for the applicant. The contention of the applicant is 

contained in paras 4 ,2  and 4 ,3  of the petition which is 

to the effect that ouf ot total 15 posts of Office- 

Superintendent,. Grade-II, three posts should be filled-<ip 

by Schediled Caste candidates. Their submission is that

\



the department is violating th@;reservation rules by 

filling only 8 posts fron amongst general candidates.

In this regard/^representations have also been made by the 

applicants on 7-8-1990 and 30-7-1990. The acknowledgement 

of these representations have not been filed before us. 

Since the selection process has already gone more than 

half way, we are not inclined to issue a direction to 

the opposite parties not to proceed with the process of 

selection. However# we are inclined to give a direction 

to the opposite parties to take into account the 

aforesaid representations of the applicants# if received 

in their office, and dij^ose of the same with a speaking 

order .and even otherwise consider the rules and the 

reservation policy before filling up the posts. The 

opposite parties are directed not to violate any rule or

the reservation policy. In case ti^ey do so, the . ,__

selection msy be liable to be struck down. We dispose

of the petition y»ith theabove directions wit^ liberty

'  - \ .  
to the applicants to approach the Tribunal if  the

^  selection in accordance with rules and reservation

•- policy is not done by the opposite parties or the

^  representations are not disposed of by a speaking order.

3 , The petition is accordingly disposed of

‘ “" r '  finally.

j

Dated * Lucknow 

August 31, 1990. 

ES/



In the Hon'ble Central Administrative Tribunal,

A d d i t i o n a l  A d m i n i s t r a t i v e  Tribunal

“ ——— “  Circuit '''c'ch. Lucknow

Bate of Filing

C i r c u i t  ̂ ^B e n c ll^ ^L u c to o W ^  Bate ef Receipt Past.........

9̂ f
•eyuty Rcgistrar{J)

c H ^  p

Chhotey Lai 
and another,

Versus,

Union of India 
aid others.

Applicants.

Respoaclents

'Jf

W '

>
COSfflLATION - A,

COMPILATION -B,

V,. 4f8
A pplicant N0 9 1 0

Applicant No,2 ,

Lucknovi: Dated: 

August ^Q , 1990,

( D.S , Chaube ) 
Advocate„

Counsel for Applicants,

3 1
"O



la î ie Hon*ble_^Geatral_^A^inistrativeJ^^ 

Ad d|.t io a aX _B ea ch 11 abafl r

C ir cu it JB ea ch j, __Lu ckn

Eegistratioa__No.___

A

)

ilp^lieatioa under_Section_^19_^o£_the 

Admia istrativeJTribunalct ^

Chiiotey Lai 
aad mother, Applicaats.

Versus.

Uaioa of India
and others. -- Eespoadents,

COMPILATION - A.

sr.No, Particultes, Annexure! Page No,

1, Application under Section 19 
of Centra:^ Administrative 
Tribunal Act,

*

2, ©rder dated 26-7-1990 of 
Creaeral Railway Man^^er 
(Personnel), Northern 
Eastern Eailsay, Lucknow to 
hold selection against 8 
posts of Office S uperiisteH- 
fient, Grade-II from general 
caste without malting any 
reservation.

1

Lucknofs; Dated: 

A u g .a^ii990 .

Applicant No,l, 

Applicaat No,2, 

O

( D ,S . Cliaube ) 
Advocate,

Gouase 1 for Applicants*
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X. In the HoQ’ble Central .Adiiiiaistrative fribunal,

Curcuit Bench2_.̂ H£tooffl̂
Reg is tr  at i on_̂No ̂ _____ ®

1, Chhotey Lai, aged about 40 years, Son ol Shri Chhangur 
i*rasacl, Head Clerk, Inspector ol Works, North Eastern 
Eailvpay, Aisfobagh, lauelaaow,

2, Badhey Siiyain Ram, ^ed about 31 years,Son of Shri Cfelattu 
Raia, Head Clerk, Office of Bivisional Eailway Manager 
(Engineering), North Eastern Railway, Lucknow,

—  Applicants,
Versus,

1, Union of India through General Manner, North Eastern 
Railway, GoraMipur.

2, Divisional Eail«ay Manner, North Eastern Railiay, 
Ashok Marg, Lucknoi i

3, Additional Divisional Eailraay, North Eastern Railsiay, 
Ashok Blarg, Luckno«>

4, Senior DivisioEai Personnel Officer, North Eastern 
laiiKay, Lucknoffl,

5, Senior Divisional Ehgineer-I, North Eastern Railssay, 
JishokMarg, Luetoow,

-----  Respondents,



* ^  In the Hon’ble Central_AarainistrativeJ£ribo^ ^

Jkddit xoEal^Beneh2_.Mlafegbad^

G ircuit Benchj^^liuctoo®^

^ £ S i s t ^ r a t i o n _ M o ; w ___ ________

m-TIES

1, Chhotey Lai, agefl about 40 years, Son of Siiri Chhaagiir 

frasad, Heaa Clerk, Inspector of Works, N4rth Igstera 

Eailway, Aislibagh, Lucimovs,

^  2, Eadhey ShyamRain, aged about 31 years, Son of % r i
7'^
■ Chhattu Bam, Head Clerk, Office of Divisional Railway

Manager (Bnglaeer), North Eastern Eailsay, Luckaow .

xSeh Applicants,

Versus,'

1 , % io n  of In ^  a through General Manager , North Eastern 

Railvsay, Goralilipur,

2,; Di^sional Eailiiay Manager, Morth Eastern Eailway, 

i^shok Marg, Lucknoiis,

3, Additional Divisional Eaileay, North Eastern Railway,

P  Ashok Marg, Lucknovs,

4, Senior Divisional Fersoaael Officer, North Eastern 

Eailiiay, Luekaov$,

4 ; Senior Divisioiial EBgineer-I, North Eastern Eailtsay,

AshokMarg, Lucknov«

Eespondents,
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2H£Hi---2,5--2--HS5S.2Si:

Ee|tst^ratio^a_Na.______2.̂

1, Ghhotey Lai, aged about 40 years, Son of ®liri Chhangur 

^  Prasad, Head st C lerk, Inspector of forks, North

Eastern Bail®ay, jtebbagh, Luclmow .

2  ̂ Sadliey Shyam Ram, ^ed  about 31 years,Son of ^hri

Glihattu Earn, Head Glerk, Office of Divisioaal Raiiaay 

Manager (Engineering), Horth Eastern Eailway, ,

— -  Applicants.

Versus;^;

1,5 Union of India through General Manager, North Eastern 

Eailway, Gorakhpur;;

2 , Divisioaal Sail®ay Manager, North Eastern Saili>§ay,
'""v/

^  Ashok Marg,, i^ucknow ,

3, Additional Bivisional Eailtify Manager, North Easjtern 

i^ailway, -̂ shok Marg , Luekno«5,

4 , Senior Divisional Personnel Officer, Morth Eastern 

Eailway, Lueioio^,

5, Senior Divisional Engineer-E, Horth Eastera Railway, 

Ishok Marg, Lucknow ,

Eespondents,
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(1), of AE£i,i£§i.i.2-£

Par t iGular s__ol e_or d0r ̂ a^ains t __which_th

SEEii22ii2S_iS-S2^S.A

Order No,E/H/254/Karyaaiii/ll/Bag-II dated

26-7-199G passed by the Bivisional Eailiay Manager

(Persooael), North Easteorn Railway, Luckaos to hold a
•>' ■ ^

selection agaiaist 8 posts of Office Superiateiident, Grade-II 

from geaeral caste without making aay reservation,

A true copy of this order isenclosed as Anaexure-1 to this 

application,

(2), •^^^isdict ion^of^theJT^ribunal^^

The applicants declare that fee s ubject matter 

of the order against which they want redressal is within 

the jurisdiction of this Hoo’ble Tribunal,,

Limitation^

"̂ he applicants further declare that the applica­

tion is w ithin the limitation prescribed uader Section 21 

of the Administrative fribuneOLs Act, 1985,

(4) ,,

The facts of the case are given belowi-

1, T h ^ t h e  applicants, who are meiabers of

Scheduled Caste, are holding the post of Head Clerics in 

the pay scale of Rs.i400-2300/“ , They \sere promoted on the
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post of Head Clerk with effect from 25-4-1984 and li-ll-lf88 

respectively, ‘̂he next promotion post for tfeem is the post 

of Office Superintendent, Grade-II in the pay scale of 

Es.16O0--266o/-.

2 , That there are 15 post of Office Superintendent,

Grade-II iEcludiog one temporary post in Engineering Branch, 

out of which 15^ of the posts are required to be reseryed 

for being promoted by members of Scheduled Caste as

.If ■
*7^ provided in Eailis^y Board’ s letter Ho. E (SGI)/70GM16/l0

dated 20-4-1970 according to roster annexed asAnnexure-1 

to the said D>0; letter in fihich the actual points of 

reservation are SI .Noil, 8 aad 14 meaning thereby three 

posts out of 15 are to be filled iqc in by members of 

Scheduled Caste.

3,! fhat earlier these threercserved posts of

Office Superintendent, Grade-II sere filled up by making

promotion of Late Shri Vishun Beo and Sarva S hri Bhagsati

frasad and Daya Earn, the members of Scheduled Caste,

Late Siiri Vishun Beo was duet o retire in the year 2000

but he expired suddenly in May,1990. The second p  rson

Shri Bhagsati Prasad still holds the post and he is due 

to retire on 31-7-1996. The third person Shri Daya

Ram is going to retire on 3i-8-199o.
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4 , That according to reservation of 15 % for 

mesibers ofSckeauled Caste, the opposite parties were 

required to reserve atleast tvso posts, out of 8 posts 

for tiie meiabers of Schedulea Caste but the opposite 

parties have unlassfully chosen to ignore the standing 

orders of reservation for the members of Scheduled Caste,

5. That Earlier the order fort he selection 

against 7 posts of Office Superintendent, Grade-II was 

issued vide No.B-Il/254/Karadhi/ll/Eng~II dated iO-7-1990, 

out of 0hich one post was reserved for the members of 

Scheduled Caste» ^ true copy of order dated 10-7-1990

is enclosed as -^»ex;^e-2 to this ippiieat Ion, No reason 

has been furnishe^ as to v?hy the said one post of 

Scheduled Caste, reserved ih the order dated 10-7-1990, 

has non not been reserved while issuing the fresh order 

on 26-7-1990 for selection against 8 posts in supersession 

of order dated 10-7-1990.

' 6. That the applicants learn that the details

of 8 vacancies for which selection is being held are 

as under:-
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(1). Promotion of Shri S ,E , Mishra, Office 

Superiateodent, Grade-I I as Office Super iiateaclent 

6rade-I,

(2) , VoliiQtary retirement of Shri B J3. Ray,

(3 ). Promotion of Shri Ei.P, Malik, Office Superin-

^  teiideat, &rade-II as <^fiee Superintendent,

V  Grade-I,

(4), Late Shri Visliun Deo a member of Scheduled 

Caste expired in May, 1990

(5), Shri B,M. Singh retired on 3 1-7-1990.

(6) . Sliri A.Pv Nigam to be retired on 31-8-1990.

(7^. Shri Daya Ham member of Scheduled Caste to be
* r-

retired on 31-6-1990.

(8). Shri Rj*K, V^rma retired on 30-6-1990.

It is, therefore, evident that these 8 vacancies include 

the post vacated by Late Shri Yishun Deo and Daya Earn 

members of Scheduled Caste which have to be filledup 

by making promotions from Scheduled Gasto.

5 j-

7> Thafc according to rule , the member of

employees tobe included in the eligibility list shall 

be three times the number of vacancies and accordingly, 

in the earlier selection against one vacaacy of Scheduled 

Caste only tiso persons, namely applicant Ho;i and Shri 

Earn Achal uere called and the applicant No.2, the 3rd
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aember belonging to Scheduled Caste «»as not called 

aad it was indicated that ao other person was eligible. 

The applic^t No,2 joined the post of Sead Clerk on 

li-il-1988 and there is no reason as to why he «as not 

called to appear inthe select ion̂ i

6

8,' That in case, the applicant No.2 was earlier

not called to appear in the selection on the ground of 

his possessing less than two years services as Head Clerk, 

>. then the opposite parties ««ill have to furnish reason

as to how in the present selection, vshich is being 

impugned through this selection, Sarva Shri ICedar Nath 

Srivastava and D .S, Dixit, the raembers of general caste 

have been allowed to appear Bhen liiey have not completed 

two years service so far. It is to submit here that 

Sarva Shri l^edar Nath Srivastava md B ,S , iiixit both 

joined the post of Head Clerk on 6-10-1988 and t hey 

have still not completed two years service,

9v. That the applicmts made representations

on 7-8-1990 and 30-7-l990 to the Bivisional Eailgiay 

Manager, North Eastern Railway, Lucknow, in which 

they requested forgiving reservation of t®o posts for 

members of Scheduled Caste and only thereafter, to hold
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selection. True copies of these representations are 

encloseti as ^Mexures-3__^d_4 respectively to this

application,

10. That no order on the representations of

V

i -

applicants have been passed and in the meantime, the 

Britten test has already been held on 9-€«199o and 

14-8-1990 and intervievs of candidates is likely to be 

held on 20-8-1990 aid 24-8-1990 and in the eircurastancas, 

if the opposite parties are allowed to conclude the 

selection and t o make promotions, the applicmts will 

suffer irreparable and substantial injury throughout 

their service career.

11. That from the facts stated above, it is

Ur evident that the applicants are entitled for being considered 

lor promotion as Office Superintendent, Grade-II against 

t®o vacancies to be reserved for the members of Scheduled 

Caste and the order to hold selection without making any 

reservation is invalid and is liable to be quashed.

(5), Grounds for relief with legal provisions:

1, Because the applicants are meiijers of Scheduled Ca ste 

and are entitled to be considered for promotion as 

Office Superintendent, Grade-IIagainst two vacancies to
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be reserved lor them according to 15^ reservatiott 

as provided ia Eailway Board’s letter No,E(S0T)/70 

CM15/10 dated 20-4-1970.

2, Because the order to hold selection lor 8 vacaacies 

without making any reservation is violative to the 

Board’ s order aid is liable to be quashed.

" I" -  ;
3, Because the opposite party are obliged to mate

a
; reservation of too vacancies out of eight according

to roster prescribed in Eailisay Board’ s letter 

Ho.S(SCT)/T3CM15/6 dated 3-2-1974.

4 , Because the applicants are fully eligible for

promot ion and the opposite parties are obliged to 

reserve tiso vacancies of Office Superintendent, 

Grade-II for them and to consider the applicant 

for pi:t»motion along aith general csste for vshich 

selection is being made,

5,: Because according to Railway Board’ s letter dated

3-8-1984 even the staff working in t®o grades 

beloss are eligible for promotion and there is no 

reason sshy the applicants, aho are holding the post 

of Head Clerk, should not have been considered for 

pro mot ion,
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Because alter promotion tot he post of Office

Superintendent, Grade-II, the person acquires 

further legal right for advaiic^iiEat as Office 

Superintendent, Grafle-I ana in the circumstances,

the applicants will suffer irreparableanfl 

substantial injury if the candidates belonging to 

gineral caste are allowed to be promoted as Office 

Superintendent, Grade-II fsithout considering the

eases of applicants belonging to Scheduled Caste,

(6)> Details of the remedies exhausted^:

The applicants declare that they have availed 

all the remedies available to him and the opposite 

parties failed to pass any order on their representations

made on 7-6-1990 arad 30-7-1S90 aid instead they continue 

to eoEiplete the process of selection and if  th^r are

n

allotted to fflaice promotion, the representations itself

become infructuous.

The applicants further declare that they had not

previoesly filed any application, srit petition or suit 

regarding the matter in respect of ^hich this applica­

tion has been filed, before any court or any other
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authority or any other Bench of the Tribunal nor any such 

applicant wsrit petition or suit is pending before any 

of thefc.

(8).

In vies of the facts mentioned in para-4 above 

the applicants pray for the following reliefs:-

Orfier dated 26-7-1990 coiitained in Annexure-l 

tofeold selection against 8 vacancies of Office Superinten­

dent, Grad e~II only from aKongst general easte may be 

quashed and the opposite parties may be directed to hold
I

selection only after making reservation of tso vacancies 

for Scheduled Casite andalso after considering the cases 

of applicants for promotion. S

Pending final decision on the application, the 

applicjmts seek the following reliefs:-

The opposite parties may be restrained from concluding 

'the selection aid making any promotion on the post 

of Offiee Superintendent, Grade-II as a result of 

the said selection during pendency of this applica­

tion.
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Two vacancies out of 8 in the ea^re of Office 

SuperiateoiJeat, 6rade-II saay be directed to be kept 

reserved and no promotion be made against these 

vacancies during pendency of this application,

(10 ), Xh_the_eyent__of_a£gliGationbeing_sent__b^_re|jstered_^gost J

Since the application is not being sent by registered 

post, hence no information is required,

(11), Particiil^s of Bank Braft/Fostal Order filed in respect
, r

1. Ho,; h Amount of C> 6  6 (
the ^ndian Postal S O  I___
Order. I

2, ^̂ ame of the Office*

 ̂ , 3, Date of issue of Postal \ Q. \ S  D
Order/Bank Draft, ^ V

4. Post Office |t which 
payable.

-V (l2), List of enclosures*

1, Order dated 26-7-1990 of Divisional Railway Manager 

(Personnel), North Eastern Baiiway, Luckaow,

I

2, Order dated 10-7-1990.

3, Eepresentation dated 7-8-1990 of Applicant, No.l

i

; 4,; Representation dated 30-7-1990 of Applicmt Ho,2.
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? E E I P I C A T I O N

„'A,

Chhote|- Lai, aged about 40 years, son of

Shri Chhangur Prasad, Head clerk, Office of Inspector 

of Works North Eastern Railway, jlishbagh, Lucknow,

Sri Radhey Shy am Earn aged about 31 years Son of

Shri Chhattu Earn, Head clerk Office of Bivision^ Railway

Manager (Engineering ) Nj,E|. Rails ay, Luclmoss do hereby

verify that the contents of paras

are true to ay personal knowledge emd the contents of 

paras ^  are believed by me to be true on legal

advice and that we have not suppressed any material

■ r

fact If

Luckno<»i : Bated 

August ,1990jii

Signature of ^,(0 
Applicant Nof*i 1—

Signature of 
Applicant NoĴ j 2 ^



\~h

»
t'-' 
■f 
I-

^ j i n ' V i  i / a s v w a ' t f t / i  i / f ' ^ ! ’ - 1 1  
 ̂ «

V - rfr  I

T O ’fef, 

i^c! V.i p^c.T^

GTvfTt : u-ftg nir7’ 90-

3* i ^ u  ‘  '

"4 *  £r?d<!!TTfr 3f ?̂T̂ s1T rrai/~irf?I1K) • •; •. . • :

^''' nl^^rf oiiTr, ^ T h TTt , riTfjî -f'r̂ ,
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î rrs ^Yc^rj»

! T-m?*; jjn c

■ ill* srrro

^; J t?Ti

'I I9r r m

20» T \ m )
21 f  ufrc JTHO tTTn%

1

i 22' t o A' PfTTi; qT>%

S t i  s'iM 

I a-ii ^ 0  ■ cfiTcic!

tnn 24 =1T7!

t

y

1cnTi?t5790

< o

!T^ S^jftOjelTO 

e;Cn5'^D/ifTfI'iI!5I^rBT

t S T d y = i t O | ? c N ^ 7

ii"

VrTi/^PitTiTr • 

Vrr^/ifrt?civ''n

fTs u ) f ^

jjcjritV^fiVsT
/

Vil'^/^TTT^T 

T ¥rt^/RW>TJ7 

C T t ’TD/OIBqfri

X
,, WS^- t;.̂  ijgiTtfej

,r̂
\



cx

^  <4
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